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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

APPEAL NO. 06 OF 2022

IN THE MATTER OF:

PRABHAKAR RAI & ORS. | ... Appellant
Versus

UNION OF INDIA & ORS & Ors. ...Respondent(s)

Reply on the behalf of respondent No. 02- State Level

Environment Impact Assessment Authority, U.P., relating to

orant of Environmental Clearance

PRELIMINARY SUBMISSIONS:

1. That Ministry of Environment and Forest, Govt. of India
through its notification dated 14/09/2006 (as amended) has
made it mandatory to obtain Prior Environmental Clearance
prior to establishment or expansion of any such project or
activity which is listed in the schedule of notification.
Environmental clearance shall be required for:

i.  All new projects or activities listed in the Schedule to

this notification.
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ii. Expansion and modernization of existing projects or
activities listed in the Schedule to this notification with
addition of capacity beyond the limits specified for the
concerned sector, that is, projects or activities which
cross the threshold limits given in the Schedule, after
expansion or modernization;

ili. Any change in product-mix in an existing

| manufacturing unit included in Schedule beyond the
specified range.

v, Objective of this process is to impose certain
restrictions and prohibitions on new projects or
activities, or on the expansion or modernization of
existing projects or activities based on their potential
environmental impacts.

2. That The environmental clearance shall be taken from Central
Government in the Ministry of Environment and Forests for
matters falling under Category ‘A’ in the Schedule and at
State level, the State Environment Impact Assessment
Authority (SEIAA) for matters falling under Category ‘B’ in
the said Schedule, before any construction work, or
preparation of land by the project management except for
securing the land, is started on the project or activity. The
State Environment Impact Assessment Authority (SEIAA)
shall base its decision on the recommendations of a State
level Expert Appraisal Committee (SEAC).

3. That The SEIAA and SEAC, Uttar Pradesh have been
constituted by Ministry of Environment and Forest & CC,
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Govt. of India vide notification bearing no. S.O 3338(E) dt.
16.10.2017 and subsequently reconstituted through
notification bearing no. S.0. 2276(E) dated 11/06/2021

4. Directorate of Environment, Govt. of U.P. has been declared
to function as Secretariat to these statutory bodies i.e. SEIAA
and SEAC by State Government.

5. That All such project proposals received to the SEIAA, UP
for Prior Environmental Clearance are dealt according to the

EIA Notification, 2006 (as amended).

REPLY ON MERITS

1. That It is submitted that respondent no. 5 made an application
online on 25.08.2020 for Terms of Reference (ToR)
“Common Biomedical Waste Treatment Facility (CBWTF) at
village- Paharpur, Post- Gotha Rasoolpur, Tehsil or District-
Deoria-274201 (UP), M/s JKN Purvanchal CBWTF Works
R/o Village Paharpur, Post Gotha Rasoolpur Deoria, Uttar
Pradesh Vide Proposal No. SIA/UP/MIS/55933/2020 under
7(d) category of EIA notification 2006 (as amended). The
case was considered by SEAC in its 490™ meeting dated.
14.09.2020. During the meeting, the project proponent along
with his consultant made presentation. The committee
discussed the matter and recommended to issue the Terms of
Reference (ToR) for the preparation of EIA. Copy of minutes
of 490th SEAC, Meeting held on 14.09.2020 is being filed

herewith and marked as Annexure no.01.
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2. That subsequently, the case was considered in 409™ SEIAA
meeting dated. 01.10.2020 wherein the State Level
Environment 'Impact Assessment Authority agreed with the
recommendations of the SEAC to issue the additional ToR’s
to proposed project for conducting EIA studies. Copy of
minutes of 409™ SEIAA, Meeting held on 01.10.2020 is being
filed herewith and marked as Annexure no.02.

3. That Further, SEIAA, vide letter no.
424/Parya/SEAC/5790/2020 dated: 15/10/2020 issued Terms
of Reference of the proposed project. Concerned copy of ToR
letter dated 15/10/2022 is being filed herewith and marked as
Annexure nd.03. |

4. That After the grant of ToR, a complaint letter dated
18..01.2_021 of Dr Vinay Kumar Verma, Secretary, Medical
Pollution Control Committee, Panki, Kanpur has been
received regarding the Common Bio-Medical Waste
Treatment Facility at Khasra No. 1006 Village Paharpur, Post
Gotha Rasoolpur, District Deoria, UP. SEAC considered the
said complaint dated 18.01.2021 in 523™ meeting dated
09.02.2021 and opined that “the complaint letter should be
sent to CMO,- Deoria & concerned RO, UP Pollution Control
Board for providing the factual report regarding
feasibility/requirement of Common Biomedical Waste
Treatment Facility at the proposed site.” Concerned copy of
Minutes dated 09.02.2021 is being filed herewith and marked

as Annexure no.04.



— e r———TEEEE S

8

S. That subsequently, the complaint dated 18.01.2021 was
considered in 452"™ SEIAA meeting dated. 25.02.2021
wherein the State Level Environment Impact Assessment
Authority agreed with the recommendations of the SEAC that
the complaint letter should be sent to CMO, Deoria &
concerned RO, UP Pollution Control Board for providing the
factual report regarding feasibility/requirement of Common
Bibmedical Waste Treatment Facility at the proposed site.
Copy of minutes of 452" SEIAA, Meeting held on

125.02.2021 is being filed herewith and marked as Annexure
no.05.

6. That Further, in continuation of 523" SEAC meeting dated
09.02.2021 and 452th SEIAA meeting dated 25.02.2021,
Difecto_rate of Environment UP, has issued vide letter no.
840/Parya/samanay/2020 dated: 24/03/2021 to Member
Secretary, UPPCB Lucknow. Concerned copy of letter dated
24/03/2022 is being filed herewith and marked as Annexure
no.06.

7. That, Regional Officer, UPPCB Gorakhpur has submitted the
factual report vide letter no 36A/NOC 176/2021 dated
20/04/2021. Concerned copy of letter dated 20/04/2021 is
being filed herewith and marked as Annexure no.07.

8. That the Project proponent made an online application on
29/06/2021 for Environmental Clearance for Common Bio-
Medical Waste Treatment Facility at Khasra No. 1006 Village
Paharpur, Post Gotha Rasoolpur, District Deoria, U.P. The
hard copy of the application was received on 02.09.2021. The
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case was considered by SEAC in its 568" meeting dated.
08.09.2021. During the meeting, the project proponent along
with his consultant made presentation. The committee
discussed the matter and recommended grant of
Environmental Clearance for the project proposal along with
general and specific conditions. Copy of minutes of 568"
SEAC, Meeting held on 08.09.2021 is being filed herewith
and marked as Annexure no.08.

9. That subsequently, the case was considered in 505™ SEIAA
meeting dated. 25.10.2021 wherein State Level Environment
Impact Assessment Authority decided to grant Environmental
Clearance to the project along with all the general and
specific conditions as suggested by SEAC and also adding
foliowing one specific conditions along with it:-

“The unit shall strictly comply with CPCB guidelines
for setting up the Common Bio-Medical Waste
Treatment Facility (CBWTF).”
Copy of minutes of 505" SEIAA meeting held on 25.10.2021
is being filed herewith and marked as Annexure no.09.
10.That Further, SEIAA, issued Environmental Clearance for
proposed project to effective implementation of general and
specific condition imposed vide EC Identification no
EC21B032UP156759  dated:  03/12/2021. Copy of
Environmental Clearance letter dated 03/12/2021 is being

filed herewith and marked as Annexure no.10.
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PRAYER

It is, therefore, most respectfully prayed that this Hon’ble Tribunal

may graciously be pleased to:

i. Dismiss this Appeal with Exemplary cost Or

ii. Pass any such other order as may deem fit.

P

La

Respondent

THR
PRIYANKA SWAMI
Advocate
Counsel for SEIAA, U.P.
Chamber 10, Satpura Tower
Kaushambi, Ghaziabad

Date: __.09.2022
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
L.A NO. 68/2022

ORIGINAL APPLICATION NO. 142/2022

JAYANT KUMAR | «.APPLICANT
| | VERSUS
\MINISTRY_ OF ENVIRdNMENT, FOREST
-~ AND CLIMATE CHANGE & ORS. ...RESPONDENTS
AFFIDAVIT

Affidavit of Sh. ANURAG KUMAR YADAYV, éged about 46 years s/o Sh.
P.N.Singh, preséntly_ posted as DEPUTY DIRECTOR, DIRECTORATE OF
ENVIRONMENT U.P., having office at E-12/1, NOIDA, Uttar Pradesh.

1. That I am posted as stated above and well conversant with the facts of the
present case on the basis of official record and as such competent to swear
this affidavit before this Tribunal.

2. That the accompanying reply has been drafted by our counsel upon my
instructions based on official records.

3. That the contents of the accompanying reply are true and correct and the
knowledge has been derived from official records and nothing material has

been concealed there from.

L4

K

DEPONENT
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VERIFICATION ¢ 1 SEP 2008

Verified on solemn affirmation at New Delhion this ___ day of September, 2022,
that the contents of the foregoing affidavit are true and correct to the best of my
knowledge and no part of it is false and nothing material has been concealed there

xy

from.

DEPONENT

Taodl O edta} _
L 3nmrma
agvocate
Tho N 1REH, GB18 't!n. ~No. i%e
Ratigia rinuse bour:s«,
he Deini? 10001
Cn. paensnRit
’:‘.’Ai‘- DR

e

2 1 SeP 2008
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Minutes of 490" SEAC Meeting Dated 14/09/2020

21. The solid waste generated should be properly collected and segregated. Dry/inert solid waste should be
disposed off to the approved sites for land filling after recovering recyclable material.

22. Corporate Environmental Responsibility (CER) shall be prepared by the project proponent and the
details of the various heads of expenditure to be submitted as per the guidelines provided in the recent
CER notification No. 22-65/2017-IA.III dated 01/05/2018. A copy of resolution of board of directors
shall be submitted to the authority. A list of beneficiaries with their mobile nos./address should be
submitted along with six monthly compliance reports.

- 23. No parking shall be allowed outside the project boundary.

.. 24. Digging of basement shall be undertaken in view of structural safety of adjacent buildings under
information/consultation with District Administration/Mining Department. All the topsoil excavated
during construction activities should be stored for use in horticulture /landscape development within the
project site. Additional soil for leveling of the proposed site shall be generated within the sites (to the

- extent possible) so that natural drainage system of the area is protected and improved.

23. Surface rain water has to be collected in kacchha pond for ground water recharging and irrigation of

 horticulture and peripheral plantation.

“26. The approval of competent authority shall be obtained for structural safety of the buildings due to any

‘ possible earthquake, adequacy of fire fighting equipments etc. as per National Building Code including
measures from lighting.

-27. Disposal of muck during construction phase should not create any adverse effect on the neighboring
communities and be disposed off taking the necessary precautions for general safety and health aspects
of people, only in approved sites with the approval of competent authority.

28. The diesel generator sets to be used during construction phase should be low sulphur diesel type and
should conform to Environments (Protection) Rules prescribed for air and noise emission standards.

29. Ambient noise levels should conform to residential standards both during day and night. Incremental
pollution loads on the ambient air and noise quality should be closely monitored during construction
phase. Adequate measures should be made to reduce ambient air and noise level during construction
phase, so as to conform to the stipulated standards by CPCB/UPPCB.

30. The green area design along the periphery of the plot shall achieve attenuation factor conforming to the
day and night noise standards prescribed for residential area and pollution also reduced. The open
spaces inside the plot should be landscaped and covered with grass and shrubs. Green area Development
shall be carried out considering CPCB guidelines including selection of plant species and in consultation
with the local DFO/ Agriculture Dept.

31. The building should have adequate distance between them to allow movement of fresh air and passage
of natural light, air and ventilation.

32. Pavements shall be so constructed as to allow infiltration of surface run-off of rain water. Construction
of pavements around trees should be able to facilitate suitable watering, aeration and nutrition to the
tree.

33. Roof top water in rainy season is to be discharged into RWH pits for ground water recharging.
Arrangement shall be made that waste water and storm water do not get mixed.

34. All the internal drains are to be covered till the disposal point.

35. This environmental clearance is issued subject to land use verification. Local authority / planning
authority should ensure this with respect to Rules, Regulations, Notifications, Government Resolutions,
Circulars, etc. issued if any.

36. Reflecting paint should be used on the roof top and side walls of the building tower for cooling effect.

6. Common Bio-medical Waste Treatment Facility at Khasra No.-1006, Village-PahzipurJ Post-
Gotha Rasoolpur, District-Deoria, U.P., M/s JKN Purvanchal CBWTF Works. File No.
5790/Proposal No. SIA/UP/MIS/55933/2020

A presentation was made by project proponent. The proponent, through the documents submitted and
the presentation made, informed the committee that:-

\\\
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Minutes of 490" SEAC Meeting Dated 14/09/2020

1. The Environmental clearance is sought for Common Bio-medical Waste Treatment Facility at Khasra
No.-1006, Village-Paharpur, Post- Gotha Rasoolpur, District-Deoria, U.P., M/s JKN Purvanchal

CBWTF Works,
2. Salient features of the project:
Particulars Details |
Name of the company M/S JKN PURVANCHAL CBWTF WORKS H
Location of Industry Village- Paharpur, Post- Gotha Rasoolpur, Tehsil or District- Deoria-274201 (UP)
S.No. In the schedule 7 (da): Common Bio-medical Waste Treatment Facility
Landuse The land has been converted from agricultural to non- agricultural use.
Project Proponent | Mr. Amaresh Kumar Rai
) M/S JKN PURVANCHAL CBWTF WORKS
Address: Village- Paharpur, Post- Gotha Rasoolpur,
Tehsil or District- Deoria-274201 (UP)
Proposed plant capacity Incinerator: 250 Kg/hr
: | Autoclave: 800 Kg/batch
Shredder: 150 Kg/hr

Chemical Disinfection Tank: 1500 Ltr
26°3833.06"N and 83°44'56.75"E

Geo-Coordinates (Lat and Long)

I I I

Total Plot Area (m®) 5800 m” (1.43 Acre)
“Project Cost 80 lakh
Number of working Days 365
.| Water Requirement 10 KLD Borewell (CGWB permission shall be taken)
waste water generation 8 KLD will be treated in ETP, Treated water will be recycled in_green belt etc.
Power requirement. 32 KW Uttar Pradesh State Electricity Distribution Company limited, In case of
' power failure D.G. Set can be used (32 KVA capacity).
Man Power Total 38 persons will hired for plant operations including officers, skilled and

unskilled workers.
| Wet Scrubber, Cyclone and Bag Filter

Air Pollution Control devices

Nos of stack 1, height will be 30 Meter
3. Equipment and thelr capacity details:

Equipment Installed Capacity Number
Incinerator 250 Kg Per Hour 1
Autoclave 800 Kg Per Batch 1
Shredder 150 Kg Per Hour 1
Chemical Disinfection Tank 1500 Ltr 1
Effluent Treatment Plant 1 LD 1

4. Source of waste: Waste generated from district Deoria, Maharajganj, Kushinagar and Gorakhpur is
covering by Santkabir Nagar Facility which is more than 75 kms from proposed site. Hence as per
CPCB guidelines new CBWTF can be established. UP Pollution Control Board has given permission on
dated 08/09/2020.

5. The project proposal falls under category 7 (da) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-06

The committee discussed the matter and recommended to issue terms of reference (TOR) for the
preparation of Environment Impact Assessment Report (EIA) regarding the project:

1. Letters from CMO, Deoria regarding feasibility/requirement of Common Biomedical Waste Treatment
Facility at the proposed site.

2. PP/Consultant should prov1de the details of other bio medical waste facility within 75 Km radius of the

proposed site.

Land conversion certificate from competent authority.

Common biomedical waste inventory should be provided.

The EIA report should address regarding the disposal of covid-19 waste as per the latest guidelines.

Baseline data of post monsoon period October to December, 2020 should be submitted.

S AW
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Minutes of 490" SEAC Meeting Dated 14/09/2020

7. Reasons for selecting the site with details of alternate sites examined/rejected/selected on merit with
comparative statement and reason/basis for selection. The examination should justify site suitability in
terms of environmental damages, resources sustainability associated with selected site as compared to
rejected sites. The analysis should include parameters considered along with weightage criteria for
short-listing selected site.
Submit the details of the road/rail connectivity along with the likely impacts and mitigative measures.
. Submit the present land use and permission required for any conversion such as forest, agriculture etc.
10. Executive summary of the project — giving a prima facie idea of the objectives of the proposal, use of
‘ resources, justification, etc. In addition, it should provide EMP.
11. Land requirement for the facility including its break up for various purposes, its availability and
. optimization. - o
12. Details of proposed layout clearly demarcating various activities such as security. Waste Storage
- Rooms, Waste Treatment Equipment Rooms/Areas, Treated Waste Storage Room, Pollution Control
. Devices like APCS and ETP, ash storage/disposal area, vehicle washing areas, and others such as admin
area, worker’s room, health centers, greenbelt, etc.
" "13. Details on collection and transportation of Bio Medical Waste from health care establishments, No. of
' vehicles and feature of vehicles, etc.
14. Details of the treatment equipment’s capacity and make. Details of the incineration system — a statement
- on the compliance to the CPCB guidelines for common bio medical waste incinerators in respect of
waste feed cutoffs, operating parameters of combustion chambers, flue gas cleaning, ash handling, etc.
Details on fuel requirement for incineration. Details on flue gas emissions discharge through stack and
proposed pollution control technologies. Details on residue/ash generation and management. Details of
waste heat utilization, if any. Details on wastewater management alongwith zero discharge plans as
committed by the project proponent.

15. Details of the proposed overall safety and health protection measures and submit specific programme.

16. Details on source of water and power supply.

17. Details of the existing access road(s)/walkways to the designed operations in the site and its layout.

18. Location of the incineration facility and nearest habitats with distances from the facility to be
demarcated on a toposheet (1: 50000 scale).

19. Land use map based on satellite imagery including location specific sensitivities such as national parks /
wildlife sanctuary, villages, industries, etc.

20. Topography details.

21. Surface water quality of nearby water bodies.

22. Details on proposed groundwater monitoring wells, locations, frequency of monitoring, parameters, etc.

23. Corporate Environmental Responsibility (CER) shall be prepared by the project proponent and the
details of the various heads of expenditure to be submitted as per the guidelines provided in the recent
CER notification No. 22-65/2017-TA.III dated 01/05/2018. A copy of resolution as above shall be
submitted to the authority alongwith list of beneficiaries with their mobile nos./address.

24. Action plan for the greenbelt development in accordance to CPCB published guidelines.

25. Details on pollution control technologies and online monitoring equipments.

26. Details on monitoring of pollutants at source —performance of the incinerator. Including operating
hours, fuel consumption, operating parameters (Combustion chamber — temperature, pressure, Stack
temperature, total particulate matter, HCL, NOx as per Bio Medial Waste (Management & Handling)
Rules 1998.

27. Stack and fugitive emissions may be monitored for SPM, SO, & NOx as per Bio Medical Waste

: (Management & Handling) Rules 2016.

28. Details of Administrative and technical organizational structure.

29. EMP devised to mitigate the adverse impacts of the project should be provided along with item-wise
cost of its implementation (Capital and recurring costs).

30. Details of the emergency preparedness plan and on-site & off-site disaster management plan.

31. Affidavit to be submitted for the actual surveys done with detailed photographs of monitoring etc.

32. NOC from UPPCB shall be taken and submitted to SEAC before submission of EIA report.

\0 %0
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Minutes of 490" SEAC Meeting Dated 14/09/2020

33. Examine the details of transportation of Hazardous wastes, and its safety in handling.
34. Examine and submit the details of on line pollutant monitoring.
35. Examine the details of monitoring of Dioxin and Furon.
36. MoU for disposal of ash through the TSDF.
37. MoU for disposal of scrubbing waste water through CETP.
38. Examine and submit details of monitoring of water quality around the landfill site.
39. Examine and submit details of the odour control measures.
40. Examine and submit details of impact on water body and mitigative measures during rainy season.
- 41, Environmental Management Plan should be accompanied with Environmental Monitoring Plan and
. environmental cost and benefit assessment. Regular monitoring shall be carried out for odour control.
42. Water quality around the landfill site shall be monitored regularly to examine the impact on the ground
- ‘water. ’
43. The storage and handling of hazardous wastes shall be as per the Hazardous Waste Management Rules.
44. Submit details of a comprehensive Disaster Management Plan including emergency evacuation during
' natural and man-made disaster.
~ 45, Public hearing to be conducted for the project in accordance with provisions of Environmental Impact
’ Assessment Notification, 2006 and the issues raised by the public should be addressed in the
Environmental Management Plan. The Public Hearing should be conducted based on the ToR letter
~ issued by the SEIAA.
46. A detailed draft EIA/EMP report should be prepared in accordance with the above additional TOR and
' should be submitted to the Ministry in accordance with the Notification.
47. Details of litigation pending against the project, if any, with direction /order passed by any Court of Law
against the Project should be given.
48. The cost of the Project (capital cost and recurring cost) as well as the cost towards implementation of
EMP should be clearly spelt out.

The final EIA report after incorporation of public hearing observations/comments should be submitted
to the committee for further consideration of the matter.

7. Revision and Modification of Group Housing "Migsun Ultimo' at Plot No.- GH-03, Sector-
03, Greater Noida, U.P.. M/s Mahaluxmi Infrhome Pvt. Ltd. File No. 5205/Proposal No.
SIA/UP/M1S/116176/2019

The committee noted that the matter was earlier discussed in 440" SEAC meeting dated 19/12/2019 and
directed to defer the matter due to unavailability of some documents. The project proponent submitted their
replies through letter dated 07/08/2020. Hence, the matter was listed in 490" SEAC meeting dated 14/09/2020.

A presentation was made by the project proponent along with their consultant M/s Ambiental Global

Private Limited. The proponent, through the documents submitted and the presentation made informed the
committee that:-

1. The environmental clearance is sought for Revision and Modification of Group Housing "Migsun
Ultimo” located at Plot No. GH — 03, Sector — Omicron 3, Greater Noida, District-Gautam Buddh
Nagar, State-Uttar Pradesh.

2. The environment clearance for the earlier proposal was issued by SEIAA, U.P. vide letter no.
163/Parya/SEAC/2929/2015/DD(Sh) dated 12 July, 2016 for the built-up area 1,41,954.1 m? and plot
area 25,066.6 m* respectively.

3. Comparative details for existing and revision and modification project:

No. Description As per Earlier EC Post Revision &
Modification
Area (m°) ‘ Area (m°)
1. Plot Area 25,066.60 25,066.60

Page 19 of 49
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o * 1Y Annexune-3%
* State Level Environment Impact Assessment Authority, Uttar Pradesh
: | | Directorate of Environment, UP.

Virreet Rhand.- |, Gomnti Nagar, Lacknow- 226 010
Phone : $1-522- 2300 541, Fax 1 91-522-2300 543
E-mail : doeuplo@yaboo.com
To, | o Wabsite : www seaaup.com
M/s LK.N Purvanhal CBWTF Works,
Village- Paharpur, Post- Gotha Rasoolpur,
District- Deoria, U.P-274201

|

Ref. No 4?4"’ JParya/SEACIS790/2020 - Date:  ]Y" October, 2020

Syb:  Yerms of Reference for Proposed Common Bio-medical Waste Treatment Facility at Khasra No~
1006, Village-Paharpur, Post- Gotha Rasoolpur, District-Deoria, U.P.,, M/s JKN Purvanchal CBWTF
| Warks. |
. Dear Sir, ‘
Please refer to your application/letter dated 25-8-2020 & 09-09-2020 addressed to the Secretary,
SEAC, Directorate of Environment, U.P., bucknow on the subject as above. The matter was considered by the
_ State Leve! Expert Appralsal Committee in its meeting held on dated 14-09-2020 and SEIAA in its meeting
 dated 01-10-2020.
_ A presentation was made by project proponent. The proponent, mmugh the documents submitted
and the presentation made, infarmed the committee that:- )
1. The Environmentst clearance is sought for Common Bio-medicsl Waste Treatment Facility at Khasra
No.-1006, Village-Paharpur, Post- Gotha Rasoolpur, District-Deora, U.P, M/s IKN Purvanchal CBWTF

Works.
2. Salient featuresof zhe project:
Particulars v _j Details
Name of the company M/S JKN PURVANCHAL CBWTF WORKS
Location of industry Viillage- Paharpur, Post- Gotha Rasoolpur, Tehsil or District- Deoria-274201
{ur}
.o, n the schedule 7 {da): Common 8io-medical Waste Treatment Facility
Landuse _ ‘The land has been converted from agricultural to non- agricultural use.
Project Proponent Mr. Amaresh Kumar Raj

M/S JKN PURVANCHAL CBWTF WORKS

Addrass: Village- Paharpur, Post- Gatha Rasoolpur,
Tehsit or District- Deoris-274201 (UR)

Proposed plant capacity incinerator: 250 Kg/hr

Autoclave: 800 Kg/batch

Shredder: 150 Kg/hr

Chemical Disinfection Tank: 1500 Lir
Geo-Coordinates {tatand Long) | 26°38'33.06"N and 83"44'56.75"E

Total Plot Area {m?) 5800 m? {1.43 Acre}

Project Cost 80 fakh

Numberof workingOays =~ | 365 .

Water Requirement 10KID Borewell {CGWB permission shall be taken)

waste watergeneration 8 KLD will be treated in ETP, Treated water will be recycled in green belt
etc.

- Power requirement . 32 KW Uttar Pradesh State Electricity Distribution Company limited, In

case of power failure D.G. Set can be used {32 KVA caparity).

Man Power Total 38 persons will hired for plant operations including officers, skilled
and unskilled workers.

Alr Pollution Control devices | Wet Scrubber, Cyclone and 8ag Filter

; Nos of stack 1, height will be 30 Meter

3. Equipment and their capadcity details:



Equipment installed Capacity 1 Number
Ittinerator 250 Kg Per Hour * 1
Autodave 800 Kg Per Balch 1
Sheeddar v 150 Kg Per Hour 1
Chemical Disinfection Tank 1500 Wr it
Effluent Treatment Plant i 10 1

4. Source of waste: Waste generated from district Daoria, Maharajgani, Kushinagar and Gorakhpur is
_covering by Santkabir Nagar Facility which is more than 75 kms from proposed site. Hence as per CPC8
guidefines new CBWTF can be established. UP Pollution Control Board has given permission on dated
08/09/2020.
S. The project proposal falls under category 7 [da) of EIA Notification, 2006 (3s amended).
The committee discussed the matter and recommended to issue the terms of reference (TOR) for

the preparation of EIA regarding the project as follows:

~31. All pages of technical documents/EIAJEMP etc. should be signed by the consultant and project
. proponent both.

2. Copy of ali the analysis reports duly signed by analyst approved by NABL or MoEF&CC shall be
annexed with the EIA report and original analysis reports should be presented at the time of
presentation.

‘3. MOU signed between the project proponent and the consultant should be submitted.

4. The project proponent shall obtain the forest dearance and permission of Central and State
Government as per law under the provisions of Forest {conservation) Act, 1980 and submit along with
EIA.

5. Public hearing shall be conducted as per ElA notification, 2006 {as amended).

6. letters from CMO, Deoria regarding feasibility/requirement of Common Biomedical Waste Treatment
Facility at the proposed site.

7. PP/Consuitant should provide the details of other big medical waste facility within 75 Xm radius of the
proposedsite,

8. land conversion certificate from competent authority.

9. Commor hiomedical waste inventory should be provided.

10. The E1A report should address regarding the disposal of cavid-19 waste as per the latest guitlelines.

11. Baseline data of post monsoon period October 16 December, 2020 should be submitted.

12. Reasons for selecting the site with details of alternate sites examined/rejected/selscted on merit with
comparative statement and reasan/basis for selection, The examination should justify site suitability
in terms of environmental damages, resources sustainability associated with selecied site as
comparced to rejected sites, The analysis should intlude parameters considered along with weightage
criteriafor short-listing selected site.

13, Submit the details of the road/frail connectivity along with the likely impacts and mitigative measures.

14. Submit the present land use and permission required for any conversion such as forest, agriculiure
ete.

15. Executive summary of the project - giving 2 prima fadie idea of the phjectives of the proposal, use of
sesources, justification, etc, In addition, it should provide EMP.

16. land requirement for the facllity including its break up for various purposes, its availability and
optimization.

17. Detsils of proposed layout clearly demarcating various activities such as security, Waste Storage
Rooms, Waste Treatment Equipment Rooms/Areas, Treated Waste Storage Room, Pollution Control
Devices like APCS and £YP, ash starage/dispasal area, vehicle washing areas, and others such as admin
area, worker’s rcoom, health centers, greenbelt; etc,

18. Detalls on collection and transportation of 8i6 Medical Waste from health care establishments, No. of
vehicles and feature of vehides, ete.

19, Details of the treatment equipment’s capacity and make. Detafls of the incineration system — a
statement on the compliance to the CPCB guldetines for common blo medicat waste inciperators in
respect of waste feed cutoffs, operating parameters of combustion chambers, Aue gas tleaning, ash
handling, etc. Details on fuel requirement for incineration. Details on fiue gas emissions discharge
through stack and proposed pollution control technologies. Details on residuefash generation and
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. ﬁules 4098, ,
B 32 Stack and- fugxtwe emnsaons may be momtmed for SPM, SO; & NOx as. per B:o Medlcal Waste )
, {Managemem 2. }iandimg) Rules 2016.
33. Detailsof Administrative and technical organizational structure. ‘ ‘
34, EMP devised to mitigate the adverse impacts of the: project should be pmvxdeﬁ along w:th :tanwse
cost of its implementation (Cap;tal and recurring costs).

35. Deta:is of the emergency preparedness plan and-on-site & off-site disaster management plan. e
- 36. Affy dawt to be: submitted for t?le actﬂal suweys dune wsth detaﬂ»eé photographs of memtormg etc.
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23 Appexuhe-y

Minutes of 523™ SEAC Meeting Dated 09/02/2021

The 523™ meeting of SEAC was held through video in view of the Corona Virus Disease
(Covid-19) on 09/02/2021. Following members were participated in the online meeting:

1. Dr. Sarita Sinha, Chairperson/Member
2. Dr. Virendra Misra, Member
3. Dr. Pramod Kumar Mishra, Member
"~ 4 Dr. Rahjeet Kumar Dalela, Member
5. Dr. Ajoy Kumar Mandal, Member
" 6. Shri Rajive Kumar, Member
7.

Shri Meraj Uddin, Member

~ The Chairman welcomed the members to the 523" SEAC meeting which was conducted online.
The SEAC unanimously took following decisions on the agenda points discussed:

‘1. Bio Medical Waste Treatment Facility, Village-Dhollaheri, Chilkana Gandewar Road, District-
Saharanpur., M/s Nature Clean Bio-Medical Waste MalgggmeLt% g H oS jﬁjT S NEICER
W UsaEsR, B TR-ARkEd dw GRifd oifRed TRftesE, 21, §-SA9, T, BAER @

Rt o RAl 29.11.2020 | RER-REst|  File No.  5694/Proposal  No.
SIA/UP/M1S/184722/2020

RESOLUTION AGAINST AGENDA NO-01

The committee discussed the letter dated 22/11/2020 of Shri Suresh Chand Yadav, Legal Officer,
Common Bio Medical Waste Facility Operators Association and opined that the complaint letter should
be sent to CMO, Saharanpur for providing the factual report regarding feasibility/requirement of Common
Biomedical Waste Treatment Facility at the proposed site. Both TOR (File No. 5694 & 5507) should be
kept in abeyance unless the clarification is not obtained.

2. Common Bio-medical Waste Treatment Facility at Khasra No.-1006, Village- Paharpur, Post-
Gotha Rasoolpur, District-Deoria, U.P., M/s JKN Purvanchal CBWTF Works, & =4 §_8f0

foa AR o, GfeE, AR e S B, 21, $-REh, TTh, BEYE B Q@ © RS
18.01.2021 X fFER-fAHst | File No. 5790/Proposal No. SIA/UP/MIS/55933/2020

RESOLUTION AGAINST AGENDA NO-02

The committee discussed the letter dated 18/01/2021 of Dr. Vinay Kumar Verma, Secretary,
Medical Pollution Control Committee, Panki, Kanpur and opined that the complaint letter should be sent
to CMO, Deoria & concerned RO, UP Pollution Control Board for providing the factual report regarding
feasibility/requirement of Common Biomedical Waste Treatment Facility at the proposed site.
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. State Level Ezmremment impact Assessment Authority, Uttar Pradesh

Bmctorateaf Environment, UB
Vineet Khand-1, Gomti Nagar, Lucknow -226010
Phaoe : $1-522-2300 541, Fax : 915222300 543

E-mail : docuplie@yaboo.com
Website : wiww.seiasupoom

Minutes of the gg[‘“ Meeting of the State tevel Environment Impact
Assessment Authority, UP {SEIAA] held on 25.02.2021

, The meeting of 452™ State tevel Environment Impact Assessment Authority, UP
{5E1AA) was held on 25.02.2021 at the Directorate of Enviropment. The following were
‘ " present in the meeting:-

1. Prof. Rana Pratap Singh Chairman, SEIAA, UP
. Z. br. {Smt.} Madhu Bhardwaj Member, SEIAA, U.P
3. 5ri Ashish Tiward Member Secretary, SEHAA, U.P

:enda-A: -Complaints/letters — Nil

Agenda-B: -Reply- Nil

Agenda-C: ~- Minutesof 523" SEAC Meeting Dated 09/02/2021

B:stnct‘»Sahamnpur M/s Nature Ciean Bio-Medical Waste Management, & w3y

A QY u= Icg, 9 TeiRWR, o T-iRea IR SR dmed
mmmwaﬁmammamwmmﬁmwﬁm—ml

SEIAA agreed with thr—: remmmendatmn of the SEAC that the complaint letter should
be sent to CMO, Saharanpur for providing the factual report regarding
feasibility/mcgmrement of Common Biomedical Waste Treatment Facility st the
proposed site. Both TOR {File No. 5694 & 5507) should be kept in abeyance unfess the
clarification is not obtained.

2. Common Bio-medical Waste Yreatment Facility at Khasra No.-10086, Village- Paharpur,
Post-Gotha Rasoolpur, District-Deoria, U.P.,, M/fs JKN Purvanchal CBWTE WorksT E)
e ¥ S i oK O, O, iewd UeRE oee B, 21, s, e
TR & Rierd 3 e 18012021 ®_fdar-{anst | gite No. 5790/Proposal No.
SIAJUP/MIS/55933/202

SEIAA agreed with the recommendation of the SEAC that the complaint letter should
be sent to CMO, Deoria & concerned RO, UP Pollution Control Board for providing the
factual report regarding feasibility/requirement of Common Biomedical Waste
Treatment Facility at the proposed site.

%_—5(‘;:.——, et ReGaaatissy }2??25-3;7;4
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m Common Blo-medlcal Waste Treatment Facility at Khasra No.-1006, Village-
Pathr, Post-Gotha Ras@pur District-Deoria, U.P., M/s JKN Purvanchal CBWTF Works,
File No. 5790/Proposal No. SIA/UP/MIS/55933/2020

FI IR FRE R T @09 [G99s waiHT afia @ 9% R 09.02.2021 7 fFER
Py aegfil T -

The committee discussed the letter dated 18/01/2021 of Dr. Vinay Kumar Vermna, Secretary,
Medical Pollution Control Conunittee, Panki, Kanpur and opined that the complaint letter should be
sent to CMO, Deoria & concerned RO, UP Pollution Control Board for providing the factual report
regarding feasibility/requirement of Common Biomedical Waste Treatment Facility at the proposed
site,
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Post- Gotha Rasoolpur, Distt- Deoria, U.P., M/s JKN Purvanchal CBWTF Works, File
No 57901Proposal No. SIAIUPIMIS[5593312020
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“VIL }{ECOMML‘NDA TIONS BY THE OVERSIGHT COMMITTEE
In view of 1 the above, we recommend as follows:

(15) EC of Rs: 7.60 Cr and Rs. 1.43 Cr liave been imposed against 41 HCFs and 08 CBWT l" s,
respecnvely The uuposed penaly has. et not been realized. State PCB may be dzmcfed lo !alm
necessary action and ensure.realization of EC us per the prescribed procedure. _ :

1. The report is accepted and further action wmay be taken in terms of the raconunendnﬂons by ﬂzc N
concerried anthorities in.the State.of UP, witich muy be monitored by the Chief Secrétary, UP. Apart
Jrom the action to be-taken. in-the State of UP, all the States/UTs may take further follow up action ~

i ternis of para 8 aboye wIz_zch indy be reviewad by the Chief Secretaries of all the States/UTs and ",
also-monitored by the C PEB gt the national level.

3Rt SORER B M@@MW%%W%W&W%WW
YA W0 13446{@'(ﬁo%ﬁm%ﬁaﬁﬁwm)ﬁaﬂmﬁmﬁrmmmmﬁ
Py wimelrg afdyever g ot ender =i 18012021 magmmgﬁ@wﬁﬁmmw1

mw-»«namﬁl

REi ﬁw%f@aaﬁwﬁwmmmmﬁéqﬁﬁm

45 TEoTD W, SodowHs, A alaR wre BHel, wafer Privrer, R @ue-—1, e
TR, e @ gadid i |

7.y RRewn aﬂ‘er—xm TIPIR TR :ﬁ"w* W@ amererd wdardt vy e |
a e e, sowe wgEy fdeer 91, e o ga PR &y qﬁn % <won & Reg

ARt vateira sRIgR o o 29 Rl 2 RrenRer, TawdR TR A W TR SIS
B T |




e

23 Ahnexuhre - g

Minutes of 568" SEAC-1 Meeting Dated 08/09/2021

9. Non-Agro Warehouse (Industrial Shed) and logistic facility at Khasra No.- 8477, 74, 64, 66,
67,73,72,70,71, 76, 69, 68, 65 situated in Village-Bani and Khasra No.- 313, 314, situated in
Village-Sarai_Shehzadi, Post-Bijnor, Tehsil-Sarojini_Nagar, Lucknow., Smt. Shweta
Sharma, M/s BG Link Infrastructure LLP. File No. 6413/Proposal No.
SIA/UP/MIS/214363/2021

- kESOLUTION AGAINST AGENDA NO-09

The project proponent/consultant has not submitted the approved plan issued from the

‘competent authority. The case will be discussed after the submission of online information on the
~ prescribed portal.

10. Common _Bio-medical Waste Treatment Facility at Khasra No.-1006, Village- Paharpur,
- Post-Gotha Rasoolpur, District-Deoria, U.P., Shri_Amaresh Kumar Rai, M/s JKN
-Purvanchal CBWTF Works. File No. 5790/Proposal No. STA/UP/MIS/55933/2020

The consultant informed the committee that they are strictly following the rules, regulations
- and other instructions of QCI/NABET. A presentation was made by the project proponent along with
their consultant M/s Gaurang Environmental Solutions Pvt. Ltd. Based on the documents submitted

~and presentation made by the project proponent along with the consultant, the following facts have
emerged: - \

1. The Environmental clearance is sought for Common Bio-medical Waste Treatment Facility at
Khasra No.-1006, Village-Paharpur, Post- Gotha Rasoolpur, District-Deoria, U.P., M/s JKN
~ Purvanchal CBWTF Works.
2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no.
424/Parya/SEAC/5790/2020, dated 15/10/2020.
3. The public hearing was conducted on 15/04/2021 and the final EIA report was submitted by
the project proponent on 29/06/2021.

4. The total plot area of the project is 5800 sq.m. (1.43 Acre).
5. Land use details:
S.No. Description Area (m’) Percentage
1 Plant arca 1400.0 2413
2 Office area 630.0 10.86
3 Green area 3033.0 52.29
4 QOpen area 737.0 12.70
Total 5800.0 100.0
6. Salient features of the project:
Items : Details
Project Name Common Bio-Medical Waste Treatment Facility (CBWTF),
-| Deoria
Location Khasra no 1006, Village Paharpur, Post- Gotha Rasoolpur,
Tehsil or District- Deoria, U.P.
Promoter M/s. JKN PURVANCHAL CBWTF WORKS
Project/ Plot area 5800 sq.m. (1.43 acres)
Proposed areas to be catered with | Deoria, Maharajganj, Kushinagar and Gorakhpur districts of
no of healthcare facilities Uttar Pradesh :
Health care units: 267
No. of beds: 20345
Biomedical waste : 7,629.375 kg/day (approx.)
| Project capacity S.N. | Particular Area/Capacity Nos.
1. Plot Area 5800 sq.m. --
2. Incinerator 250 kg/hour 1
3. Autoclave 850 kg/batch 1
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4. Shredder 150 kg/hour 1
5. ETP 10 KLLD 1
6. Sharp pit 200 Litre 1
7. Ash pit 10 Cu.m 1
Geo-coordinates 26°38°33.06"°N 83°44°56.75’E
| Project Cost Rs.380 Lakh
Power Requirement & Source | 32 KW
- Source: Uttar Pradesh State Electricity Distribution Company
. ' . Limited or DG Set -
Power backup ~ DG Set— 32 kVA- 1 No. | |
Water Requirement & Source .| Fresh water: 10 KLD
Treated Water : 6.0 KLD
Total water demand : 16 KLD
Source : Ground water
Waste water generation Process effluent: approx. 6.7 KLD

Domestic effluent: approx. 1.5 KLD

Effluent Treatment ~Plant & | ETP Capacity: 10 KLD

disposal ETP Sludge: disposed of to authorized TSDF
Fuel Requirement HSD

Incinerator: 35 litres per hour
DG set: 35 litres per hour

Manpower Requirément 38 Persons
Skilled: 05
‘| Semi-skilled: 33
Green Area o 2436 sq. m. i.e. 42% of the total project area
EMP Budget Capital cost  :Rs. 26.5 Lakh

Recurring cost : Rs. 9.0 Lakh

7. The project proposal falls under category—7(da) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-10

The committee discussed the matter and recommended grant of environmental
clearance on the proposal as above along with the following standard conditions:

I.  Proposed CBWTF shall comply with the revised guidelines issued by CPCB on December 21st
2016 with respect to location criteria.

II.  In case, the number of beds is exceeding >10,000 beds in a locality and the existing treatment
capacity is not adequate, in such a case, a new CBWTF may be allowed in such a locality in
compliance with various provisions notified under the location. Environment (Protection) Act,
1986, to cater services only to such additional bed strength of the HCFs.

[II.  Statutory compliance:

1. The project proponent shall obtain forest clearance under the provisions of the Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project.

2. The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

3. The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and be approved by the Chief Wildlife Warden. The recommendations of
the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation report
shall be furnished along with the six-monthly compliance report. (in case of the presence of
schedule-I species in the study area)

4. The project proponent shall obtain Consent to establish/Operate under the provisions of the
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Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 from the concerned State Pollution Control Board/ Committee.
Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Wastes
(Management and Handling) Rules, 20016includingsection129to1370f Central Motor Vehicle
Rules1989. ,
The project shall fulfil all the provisions of hazardous Wastes (Management, Handling and
Trans boundary Movement) Rules, 2016 including collection and transportation design etc
and also guidelines for Common Hazardous Waste Incineration — 2005, issued by CPCB
Guidelines of CPCB/MPPCB for Bio-medical Waste Common Hazardous Wastes

_ incinerators shall be followed. |

.. The project proponent shall obtain the necessary permission from the Central Ground Water

. Authority, in case of drawl of ground water / from the competent authority concerned in case
of drawl of surface water required for the project.
A certificate of adequacy of available power from the agency supplying power to the project
along with the load-allowed for the project should be obtained.

. All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of 'Explosives, Fire Department, Civil Aviation Department shall be obtained, as
applicable by project proponents from the respective competent authorities

Air quality monitoring and preservation:
The project proponent shall install an emission monitoring system including Dioxin and

furans in monitor stack emission with respect to standards prescribed in Environment
(Protection) Rules 1986 and connected to SPCB and CPCB online serves and calibrate these
systems from time to time according to equipment supplier specification through labs
recognised under Environment (Protection) Act, 1986 or NABL accredited laboratories.
Periodical air quality monitoring in and around the site including VOC, HC shall be carried
out. '
Incineration plants shall be operated (combustion chambers) with such temperature,
retention time and turbulence, to achieve Total Organic Carbon (TOC) content in the slag
and bottom ashes less than 3% or their loss on ignition is less than 5% of the dry weight of
the material. '
Venturi scrubber (alkaline) should be provided with the incinerator with stack of adequate
height (Minimum 30 meters) to control particulate emission within 50 mg/Nm3.
Appropriate Air Pollution Control (APC) system shall be provided for fugitive dust from all
vulnerable sources, so as to comply with prescribed standards. All necessary air pollution
control devices (quenching, Venturi scrubber, mist eliminator) should be provided for
compliance with emission standards.
Masking agents should be used for odour control.
Water quality monitoring and preservation:
The project proponent shall install effluent monitoring system with respect to standards
prescribed in Environment (Protection) Rules 1986 through labs recognized under
Environment (Protection) Act, 1986 or NAB L accredited laboratories.
Waste water generated from the facility shall be treated in the ETP and treated waste water
shall be reused in the APCD connected to the incinerator. The water quality of treated
effluent shall meet the norms prescribed by State Pollution Control Board. Zero discharge
should be maintained.
Process effluent/any waste water should not be allowed to mix with storm water.
Total fresh water use shall not exceed the proposed requirement as provided in the project
details. Prior permission from the competent authority shall be obtained for use of fresh
water.
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5. A sewage Treatment Plant shall be provided to treat the wastewater generated from the
project. Treated water shall be reused within the project.

6. A certificate from the competent authority for discharging treated effluent/ untreated
effluents into the Public sewer/ disposal/drainage systems along with the final disposal point
should be obtained.

7. The leachate from the facility shall be collected and treated to meet the prescribed standards
: before disposal.

8. Magnetic flow meters shall be provided at the inlet and outlet of the ETP & all ground water

n ~ abstraction points and records for the same shall be maintained regularly.

9. Rain water runoff from the hazardous waste storage area shall be collected and treated in the

~ effluent treatment plant.

VL. Noise monitoring and prevention:

1. The ambient noise levels should conform to the standards prescribed under E(P)A Rules,

_ 1986 viz. 75 dB(A) during daytime and 70 dB(A) during night-time.

VII.  Energy Conservation measures:
“1.. Provide solar power generation on roof tops of buildings, for the solar light system for all
common areas, street lights, parking around the project area and maintain the same
regularly;
Provide LED lights in their offices and residential areas
VI ~ Waste management: '

1. Incinerated ash shall be disposed of at approved TSDF and MoU made in this regard shalil
be submitted to the Ministry prior to the commencement.

2. The solid wastes shall be segregated as per the norms of the Solid Waste Management
Rules, 2016.

3. A certificate from the competent authority handling municipal solid wastes should be
obtained, indicating the existing civic capacities of handling and their adequacy to cater to
the M.S.W. generated from the project.

4. Any wastes from construction and demolition activities related thereto shall be managed so

as to strictly conform to the Construction and Demolition Rules, 2016

5. No landfill site is allowed within the CBWTF site.

6. The Project proponent shall not store the Hazardous Wastes more than the quantity that has
been permitted by the CPCR/SPCB.

IX.  Green Belt:
Green belt shall be developed in the area as provided in project details, with native tree
* Green belt shall be developed in an area equal to 33% of the plant area with a native tree
species in accordance with CPCB guidelines. The greenbelt shall inter alia cover the entire
periphery of the plant.
X.  Public bearing and Human health issues:

1. Feeding of materials/Bio-medical waste should be mechanized and automatic no manual
feeding is permitted.

2. Proper parking facility should be provided for employees & transport used for collection &
disposal of waste materials.

- 3. Necessary provision shall be made for fire-fighting facilities within the complex.

4. An emergency preparedness plan based on the Hazard Identification and Risk Assessment
(HIRA) and Disaster Management Plan shall be implemented.

5. An emergency plan shall be drawn in consultation with SPCB/CPCB and implemented in
order to minimize the hazards to human health or the environment from fires, explosions or
any unplanned sudden or gradual release of hazardous waste or hazardous waste constituents
to air, soil or surface water.

—

®
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- 6. Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical health care, creche etc. The housing may be in the form of
temporary structures to be removed after the completion of the project.

7. Occupational hearth surveillance of the workers shall be done on a regular basis.

XL Corporate Environment Responsibility:

- 1. The project proponent shall comply with the provmons contained in this Ministry’s OM
"~ . vide F.No. 22-65/2017-IA.11 T dated 1st May 2018, as applicable, regarding Corporate

"~ Environment Responsibility. «

- 2. The company shall have a well laid down environmental policy duly approved by the Board
. of Directors. The environmental policy should prescribe standard operating procedures to

. have  proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest /wildlife norms/ conditions.

The company shall have defined system of reporting infringements / deviation / violation of

the environmental / forest / wildlife norms / conditions and / or shareholders / stake holders.

— . Acopy of the board resolution in this regard shall be submitted to the MOoEF&CC as a part

of the six-monthly report.

- 3. A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly to
the head of the organization.

4. Action plan for implementing EMP and environmental conditions along with the
responsibility matrix of the company shall be prepared and shall be duly approved by the
competent authority. The year-wise funds earmarked for environmental protection measures
shall be kept in a separate account and not be diverted for any other purpose. Year rise
progress of implementation of action plan shall be reported to the Ministry/Regional Office
along with the Six Monthly Compliance Report.

5. A self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.

XIl.  Miscellaneous:

1. The project proponent shall prominently advertise it at least in two local newspapers of the
District or State, of which one shall be in the vernacular language within seven days
indicating that the project has been accorded environment clearance and the details of
MOoEFCC/SEIAA website where it is displayed

2. The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date of
receipt. ‘

3. The project proponent shall upload the status of compliance with the stipulated environment
clearance conditions, including results of monitored data on their website and update the
same on half-yearly basis.

4. The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the Ministry of Environment,
Forest and Climate Change at the environment clearance portal.

5. The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on the website of
the company.

6. The criteria pollutant levels namely; SPM, RSPM, SP, NOx (ambient levels as well as stack
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emissions) or critical sectoral parameters, indicated for the project shall be monitored and
displayed at a convenient location near the main gate of the company in the public domain.

7. The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approval of the project by the concerned authorities, commencing
the land development work and start of production operation by the project.

8. The project authorities must strictly adhere to the stipulations made by the State Pollution

‘ Control Board and the State Government.
9. The project proponent shall abide by all the commitments and recommendations made in the
" EIA/EMP report, - commitments made during Public hearings and also that during their
_ presentation to the Expert Appraisal Committee.

10. No further expansion or modifications in the plant shall be carried out without prior

.+ approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

- 11. Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of the Environment
(Protection) Act, 1986.

- . 12. The Ministry may revoke or suspend the clearance if the implementation of any of the above
conditions is not satisfactory. _

- 13. The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time-bound manner shall implement these conditions.

14. The Regional Office of this Ministry shall monitor compliance with the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of the
Regional Office by furnishing the requisite data/information/monitoring reports.

15. The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes
(Management and Trans - boundary Movement) Rules, 2016 and the Public Liability
Insurance Act, 1991 along with their amendments and rules and any other orders passed by
the Hon'ble Supreme Court of India / High Courts/NGT and any other Court of Law relating
to the subject matter.

16. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

With the permission of Chairman

11. Stone Mining at Gata No.-669, Khand No.-07, at Village-Khailar, Tehsil-Sadar, District-
 Mahoba., Shri__Siddharth _Yadav, Area-2.530 ha. File No. 6420/Proposal _No.
SIA/UP/MIN/64125/2021

The Project Proponent/Consultant vide letter dated 06/9/2021 made a request application to
the Chairman, SEAC-1 that “the File No. 6420/Proposal No. SIA/UP/MIN/64125/2021 is scheduled
Jor 09/9/2021 due to some unavoidable circumstances I am unable to present our Project on
09.09.2021. So kindly accept my request to consider this project on 08.09.2021.” The Chairman,
SEAC-1 accepted the request of the Project Proponent/Consultant and directed the Nodal officer
SEAC-1 to put the case on 08/9/2021 for consideration. Accordingly, this case was presented in this
meeting.

The consultant informed the committee that they are strictly following the rules, regulations
and other instructions of QCI/NABET. A presentation was made by the project proponent along with
their consultant M/s Cognizance Research India Pvt. Ltd. Based on the documents submitted and
presentation made by the project proponent along with the consultant, the following facts have
emerged: -
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mpact Assessment Authority, Uttar Pradesh

Directorate ofﬁnvimnmea&m

MM! Gmﬁ&grwxmﬁm
Phaue:91-522-2300 541, Fax : 91-522.2300 543
E-zail: &E@&m

Website: swwwseiasup.com

Minutes of the 505™ Meeting of the State Level Environment impact
Assessment Authority, UP {SEIAA) held on 25.10.2021

, The:meeting QfTSDS%We Level Environment Impact Assessment Authority, UP (SEIAA}
‘was held on-line on 25.10.2021 at the Directorate of Environment. The following were present
inthe meeting:-

1. Dr. Rajiv Kumar Garg Chairman, SEIAA, U.P
2, Shrl Paras Nath Member, SEIAA, U.P

_3. shiri Ajay Kurnar Sharma Member Secretary; SEIAA, U.P

SElM agrfeed with the recommendanen of the SEAC dated 08.09.2021 to grant of
environmental clearance to the project adding one specific condition:-
1. The unit shall strictly comply with the CPCB guidelines for setting up the Common Bio-
Medical Waste Treatment Facility (CBWTF).

Mahobs.; Shri i-Siddharth ¥a&aw Area-2.530 ha. File Na. Sdzﬂngmsai No. %ZUE&MN

[84125[2{}21

SEIAA agreed with the recommendation of the SEAC dated 08.09.2021 to issue the
terms of References {ToR) SEIAA. agreed with-the recommendation of the SEAC to issue the
-additional ToRs to the title proposal for conducting EIA studies. The SEIAA also added the
following paints to'l'OR,, _

1~ All pages of technical documents/EIA/EMP etc. should be signed by the consultant

.and project proponent both.

2- The lease area its address and production per annum should match with as
ment:aned in DSR and Lol, In case there s any différence clarification/ amendment
letter fmm ccmpetent authority shall be submitted along with EJA. E1A and public
hearing shall be conducted as per the lease area its address and production per
annunv mentioned in DSR and Lof, .

3~ public hearing shall be conducted as per EIA notification, 2006 {as amendeﬁg.

aW
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The OWNER
M/S JKN PURVANCHAL CBWTF WORKS

: _ENVIRONMENTAL
CLEARANCE

274201 -274201

Sir/Madam,

EC Identification No.
File No.

- Project Type
Category

ngle=-Window Hub)

/]

Ll o

‘Schedule No.

6. Name of Project

274201 (UP).

WORKS
8. Location of Project Uttar Pradesh
9. TOR Date 15 QOct 2020

nd Virtuous Environmental 8

PARIVESH
(Pro-Active and Responsive Facilitation by "Interactiyg,w )
and

no 2 onwards.

number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC21B032UP156759  File No. - 5790 Date of Issue EC - 03/12/2021

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

10 Annexuhe-lo

Village- Paharpur, Post- Gotha Rasoolpur, District-Deoria, Uttar Pradesh-

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

This is in reference to your appllcgt@n for Environmental Clearance (EC)
in respect of project submlttgsg =t0.¢ther SE|AA vide proposal number
SIA/UP/MIS/55933/2020 dated .29 U mg,202a1wThe,pactlculars of the environmental

‘c ‘rage and disposal facilities

ommon B;o medlcal Waste Treatment
+. sacility:(CBWTF) proposed by M/S JKN
’ PURVANCHAL CBWTF WORKS at
Village- Paharpur, Post- Gotha
Rasoolpur, Tehsil or District- Deoria-

7. Name of Company/Organization M/S JKN PURVANCHAL CBWTF

The project details along with terms and conditions are appended herewith from page

{e-signed)
Member Secretary
Date: 03/12/2021 Member Secretary
SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
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=4 37;% State Level Environment Impact Assessment Authority, Uttar Pradesh

/é‘% ?
%@ Directorate of Environment, U.P.
x *

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

| 'Reference- MoEFCC Proposal no- SIA/UP/MIS/55933/2021 & SEIAA, U.P File no- 5790

Sub " Environmental Clearance for Proposed Project Common Bio-medical Waste Treatment
FaC|I|tv at Khasra No.-1006, Village-Paharpur, Post- Gotha Rasoolpur, District-Deoria, U.P., M/s
JKN Purvanchal CBWTF Works.

Dear Slr ‘ SR
- This is with reference to your appI|cat|on / Ietter dated 25-08-2020, 09-09-2020, 29-06-2021
- & 02-09-2021 on above mentloned subject Thewmatter was consndered by SEAC in meeting held on

- A‘presentation—'was
Environmental Solution"s P

on\ 08-09- 2021

Project Details Informed | ct Propohent and their Cons;nlta_nt
The project proponen
about their project — o
1. The Environmenta Wlearance'is sought for Common Bio-medical Waste Treatment Facility at
Khasra No.-1006, Vlllage Paharpur Post- Gotha Rasoolpur District-Deoria, U.P., M/s JKN
Purvanchal CBWTF Works. - _
2. The terms of reference |n the . matter were |ssued by SEIAA U.P. vide letter no.
424/Parya/SEAC/5790/2020 dated 15/10/2020 : :
The publlc hearlng was conducted on 15/04/2021 and the f|naI EIA report was submitted by

hrough the documents and presentation gave following details

3.
the prOJect proponent on 29/06/2021
4. The total plot area of the prOJect is 5800. sq m. (1.43 Acre).
5. Land use detalls ' , _
S.No. : Descrlptlon oo i Area(m?) . Percentage
1 " Plantarea . | 1400.0 | 24.13
2 Officearea | - 630.0 10.86
3 Greenarea ..~ 3033.0 : 52.29
4 Openarea | 7370 12.70
Total 5800.0 100.0
6. Salient features of the project:
[tems Details
Project Name '| Common Bio-Medical Waste Treatment Facility (CBWTF), Deoria
Location Khasra no 1006, Village Paharpur, Post- Gotha Rasoolpur, Tehsil
' or District- Deoria, U.P.
Promoter : M/s. JKN PURVANCHAL CBWTF WORKS
Project/ Plot area | 5800 sq.m. (1.43 acres)
Proposed areas to be catered | Deoria, Maharajganj, Kushinagar and Gorakhpur districts of
with no of healthcare facilities Uttar Pradesh

EC Identification No. - EC21B032UP156759  File No. - 5790 Date of Issue EC - 03/12/2021 Page 2 of 8
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Health care units: 267

1 No. of beds: 20345

Biomedical waste : 7,629.375 kg/day (approx.)

Project capacity S.N. Particular Area/Capacity Nos.
1. Plot Area 5800 sg.m. --
2. Incinerator 250 kg/hour 11
3. Autoclave 850 kg/batch 1
4, Shredder 150 kg/hour 1
5. ETP 10 KLD 1
) 6. Sharp pit 200 Litre 1
o [ 7. Ash pit 10 Cu.m 1
Geo-coordinates . | 26°38'33.06""N'83°44'56.75"E
Project Cost - |"Rs.380:Lakh

-. | Power Requirement & Source'
| S| sou

2KkwW

Power backup

Water Requirement & S

\ ter 10 KLD
ated Water .
al water demand 16 KLD
Source Ground water

60KLD

Waste water generation’.

Process efﬂuent approx. 6.7 KLD
Domestic effluent: approx. 1.5 KLD

Effluent Treatment Plan
disposal '

ETP Cagacuty 10 KLD

Fuel Requiremerit‘i

ETP SIudge disposed ofto authorlzed TSDF

HSD» :
o Incinefator: 35"|itres per hour
'| DG set: 5 litres per hour

Manpower Requirement ~ | 38 Persons
: -} Skilled: 05
| Semi- skllled 33
Green Area [2436 5. m. | 8. 42% of the total pro;ect area
EMP Budget ()Capltal cost :Rs. 26.5 Lakh
Recurring cost :Rs. 9.0 Lakh

7. The project proposal faIIs under category—?(da) of EIA Not|f|cat|on 2006 (as amended).

Based on the recommendatlons of the State. Level Expert Appraisal Committee Meeting (SEAC)
held on 08-09-2021 the State Level Envirorment Impact Assessment Authority (SEIAA) in its Meeting
held 25-10-2021 and decided to grant the Environmental Clearance for proposed project along with
subject to the effective implementation of the following conditions:-

I.  The unit shall strictly comply with the CPCB guidelines for setting up the Common Bio-Medical
Waste Treatment Facility (CBWTF).
il. Proposed CBWTF shall comply with the revised guidelines issued by CPCB on December 21st
2016 with respect to location criteria.
lil.  In case, the number of beds is exceeding >10,000 beds in a locality and the existing treatment
capacity is not adequate, in such a case, a new CBWTF may be allowed in such a locality in
compliance with various provisions notified under the location. Environment (Protection) Act,

EC Identification No. - EC21B032UP156759

File No. - 5790 Date of Issue EC - 03/12/2021
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1986, to cater services only to such additional bed strength of the HCFs.
Iv.  Statutory compliance:
1. The project proponent shall obtain forest clearance under the provisions of the Forest
- (Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
" involved in the project.
2. The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.
‘3. The -project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
- Management Plan and be approved by the Chief Wildlife Warden. The recommendations of
"~ the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
“implemented in consultation with the State Forest Department. The implementation report
shall be furnished along with the six- montth compllance report. (in case of the presence of
schedule-l species in the study area)
4. The project proponent: shaII ‘obtain Consent to establlsh/Operate under the provisions of
~_the Air (Prevention & Control of PoIIutlon) Act, 1981 and the Water (Prevention & Control of
. Pollution) Act 1974 from the concerned State Pollution Control Board/ Committee.
"f BlO medlcal Wastes shall be as per the Biomedical Wastes
" 20016 mcIudmg sect|on 129 to137 of Central Motor

I

ules::":201'64 :'in'cluding colle'ctio'n:'and transportation design etc
mmon . Hazardous Waste Incmeratlon — 2005, issued by CPCB
;B for B|o med|caI ‘Waste Common Hazardous Wastes incinerators

Transboundary v
and also guidel
Guidelines of CPCB/M
shall befollowed. : :

7. The prolect proponent shall obtam the necessary permission from the CentralGround Water
Author\ty, in case! of drawl of ground water / from the competent authorlty concerned in
case of drawl of surface water requlred for the project.

8. A certlflcate of adequacy of avallable power from the agency supplylng power to the project
along with the Ioad aIIowed for the project should be obtained.

9. All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives,’ ‘Fire Department, Civil Aviation Department shall be obtained, as
apphcable by project proponents from the respective competent authorities

V.  Air quality momtormg and preservatron

1. The project proponent shall-install an emission monitoring system including Dioxin and
furans in monitor . stack emission ‘with respect to standards prescribed in Environment
(Protection) Rules 1986 and connected to SPCB and CPCB online serves and calibrate these
systems from time to time accordmg to_equipment supplier specification through labs
recognised under Environment, (Protectlon) Act; 1986 or NABL accredited laboratories.

2. Periodical air quality monitoring in and around the site including VOC, HC shall be
carriedout.

3. Incineration plants shall be operated (combustion chambers) with such temperature,
retention time and turbulence, to achieve Total Organic Carbon (TOC) content in the slag
and bottom ashes less than 3% or their loss on ignition is less than 5% of the dry weight of
the material.

4. Ventur iscrubber (alkaline) should be provided with the incinerator with stack of adequate
height (Minimum 30 meters) to control particulate emission within 50 mg/Nm3.

5. Appropriate Air Pollution Control {(APC) system shall be provided for fugitive dust from all
vulnerable sources, so as to comply with prescribed standards. All necessary air pollution
control devices (quenching, Venturi scrubber, mist eliminator) should be provided for
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compliance with emission standards.

6. Masking agents should be used for odourcontrol.
VI.  Water quality monitoring andpreservation:

1. The project proponent shall install effluent monitoring system with respect to standards
prescribed in Environment (Protection) Rules 1986 through labs recognized under
Environment (Protection) Act, 1986 or NAB L accredited laboratories.

2. Waste water generated from the facility shall be treated in the ETP and treated waste water
~ shall be reused in the APCD connected to the incinerator. The water quality of treated
- effluent shall meet the norms prescribed by State Pollution Control Board. Zero discharge

should be maintained.

- 3. Process effluent/any waste water should not be allowed to mix with storm water.

4. Total fresh water use shall not exceed the proposed requirement as provided in the project
details. Prior permlsS|on from the. competent authonty shaII be obtained for use of fresh
water. cel :

5. A sewage Treatment Plant shall be provrded to treat the wastewater generated from the

~ project. Treated water shall be reused within the prOJect

6. A certificate from the compete! uthon ty, for - dlschargmg treated effluent/ untreated

- effluents into the Pubh |sposa|/dra|nage systems along with the final disposal
point should be obta X ’ :

7. The Ieachate fr 7

shall ,be.'collected and treated "_t_o meet the prescribed

VIl.  Noise monltonng ang pr

1. The amb|ent noisé - Ievels shouId conform to the standards prescrlbed under E(P)A Rules,
1986 viz. 75 dB(A) durlng daytlme and 70 dB(A) durlng night-time.

Vili.  Energy Conservatlon measures: '

1. Provide soIar power generatlon on roof tops of buildings, for the solar light system for all
common areas street Irghts parking around the prOJect area and maintain the same
regularly, . ‘ ‘ « -

2. Provide LED hghts in therr offlces and resrdentlal areas

X. Waste management :

1. iIncinerated ash shaII be dlsposed of at approved TSDF and MoU:- made in this regard shall be
submitted to the Mlnlstry prior to the commencement.

2. The solid wastes shall be segregated as per the norms of the Solid Waste Management -
Rules, 2016. . S : E

3. A certificate from the competent authorlty handllng municipal solid wastes should be
obtained, indicating the existing civic capacities of handling and their adequacy to cater to
the M.S.W. generated from the project.

4. Any wastes from construction and demolition activities related thereto shall be managed so

~as to strictly conform to the Construction and Demolition Rules, 2016

5. No landfill site is allowed within the CBWTF site.

6. The Project proponent shall not store the Hazardous Wastes more than the quantity that
has been permitted by the CPCR/SPCB.

X.  Green Belt: ‘

1. Green belt shall be developed in the area as provided in project details, with native tree

Green belt shall be developed in an area equal to 33% of the plant area with a native tree
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species in accordance with CPCB guidelines. The greenbelt shall inter alia cover the entire
periphery of the plant.
Xl.  Public bearing and Human health issues:
1. Feeding of materials/Bio-medical waste should be mechanized and automatic no manual
feeding is permitted.
2. Proper parking facility should be provided for employees & transport used for collection &
disposal of waste materials.
-3, Necessary provision shall be made for fire-fighting facilities within the complex.
4. An emergency preparedness plan based on the Hazard ldentification and Risk Assessment
' (HIRA) and Disaster Management Plan shall be implemented.
- 5. An emergency plan shall be drawn in consultation with SPCB/CPCB and implemented in
- order to minimize the hazards to human healthor the environment from fires, explosions or
any unplanned sudden or gradual release of hazardous waste or hazardous waste
~ constituents to air, soil or surface water _ -
6. Provision shall be- made for the hous'n of construction labour within the site with all
. necessary mfrastructure and facilitie $ s fueI for cooklng, mobrle torlets mobile STP,

) (|
1. The project: propo
F.No. 22- 65/201‘
Environment Resp ns

2. The company shall ha

X omply with the provisions contamed in thlS Ministry’s OM vide
ated 1st May 2018, as apphcable, regarding Corporate

' weII Ia|d down envrronmental policy duly approved by the Board
of Directors. The e |ronmental pollcy should prescribe standard operating procedures to
have proper checks and’ balances and to bring: ‘into focus  any

' mfrmgements/dewatron/vro|atlon of the environmental / forest Jwildlife norms/ conditions.
The company shall have defmed system of reporting infringements / deviation / violation of
the enwronmental / forest / wildlife ‘norms / conditions and / or shareholders / stake
holders. A copy of the board resqutlon in this regard shall be submitted to the MoEF&CC as
apart ofthe Six- montth report :

3. A separate Environmental Cell both at the: pro;ect and: company head quarter level, with
qualified’ personnel shall be setup under the control of senior Executive, who will directly to
the head of the organization. = :

4. Action plan for . |mp|ement|ng EMP and environmental conditions along with the
responsibility matr|x of the company shaII be prepared and shall-be duly approved by the
competent authorlty The year- wise funds earmarked for environmental protection
measures shall be kept in a separate account and not be diverted for any other purpose.
Year rise progress of |mpIementat|on of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

5. A self-environmental audit shall be conducted annually. Every three years third-party

~ environmental audit shall be carried out.

Xii.  Miscellaneous:

1. The project proponent shall prominently advertise it at least in two local newspapers of the
District or State, of which one shall be in the vernacular language within seven days
indicating that the project has been accorded environment clearance and the details of
MoEFCC/SEIAA website where it is displayed :

2. The copies of the environmental clearance shall be submitted by the pro;ect proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
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. offices of the Government who in turn has to display the same for 30 days from the date of
receipt.

3. The project proponent shall upload the status of compliance with the stipulated
environment clearance conditions, including results of monitored data on their website and
update the same on half-yearly basis.

4. The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the Ministry of Environment,
Forest and Climate Change at the environment clearance portal.

5. The project proponent shall submit the environmental statement for each financial year in

' Form-V to the concerned State Pollution Control Board as prescribed under the
"Environment (Protection) Rules 1986, as amended subsequently and put on the website of
the company.

6. The criteria poIIutant levels namely, SPM RSPM SP, NOx (ambient levels as weII as stack
emissions) or critical sectoral parameters, indicated for the project shall be monitored and

~_displayed at a convenlent location near the main gate of the company in the public domain.
7. The prOJect proponent shaI] mform,the:’R' 'onal :Office as well as the Ministry, the date of
"ro'je,tt- by the concerned authorities,
T uctlon operation by the project.
L _atlons rhade by the State Pollution

- commencrngthe Ian
8. The project authorlt

. ‘ de by all the commltments and recommendatrons made in
the EIA/EMP rep (o] m|tments made durmg Pubhchearmgs and also that during their
presentation to 1l -iiApprarsal Commrttee ; ~

10: No further expan5|on or modrflcatlons in the plant shall be carr|ed out without prior
approval of the Ministry of Envrronment ‘Forests and Climate Change (MOEF&CC).

11. Conceahng factualw, ata or submlssmn of false/fabricated data may result in revocation of
this envrronmental cIearance and attract action under the provisions of the Environment
(Protectlon) Act, 1986 L

12. The Mlnlstry may revoke or suspend the cIearance if the implementation of any of the
above cond|t|ons is not satlsfactory

13. The M|n|stry reserves the. rlght to stipulate additional conditions if found necessary. The
Company in a time- bound ‘manner shall implement these conditions.

14. The Regional- Office.of this- Mmlstry shall monitor compliance with the stipulated conditions.

" The project authorltles should extend full cooperation to the officer (s) of the Regional

Office by furmshmg ‘the reqursrte data/information/monitoring reports.

15. The above condltlons shall be enforced, inter-alia ‘under the provisions of the Water
(Prevention & Control of PoIIut|on) Act 1974 ‘the Air {Prevention & Control of Pollution)
Act, 1981, the Environment (Protectlon) Act 1986, Hazardous and Other Wastes
(Management and Trans boundary Movement) Rules, 2016 and the Public Liability
Insurance Act, 1991 along with their amendments and rules and any other orders passed by
the Hon'ble Supreme Court of India / High Courts/NGT and any other Court of Law relating
to the subject matter.

16. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

- Concealing factual data and information or submission of false/fabricated data and failure
to comply with any of the conditions stipulated in the Prior Environmental Clearance attract action
under the provision of Environmental (Protection) Act, 1986. ' ,

This Environmental Clearance is subject to ownership of the site by the project proponents
in confirmation with approved Master Plan for Gorakhpur. In case of violation; it would not be
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effective and would automatically be stand cancelled. ,

The project proponent has to ensure that the proposed site in not a part of any no-
development zone as required/prescribed/identified under law. In case of the violation this
permission shall automatically deemed to be cancelled. Also, in the event of any dispute on
ownership or land use of the proposed site, this Clearance shall automatically deemed to be
cancelled.

Further project proponent has to submit the regular 6 monthly compliance report
regarding general & specific conditions as specified in the E.C. letter and comply the provision of
EIA notification 2006 (as Amended).

"~ These stipulations would be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986, ‘the. Publlc Liability (Insurance) Act, 1991 and EIA
Notlflcatnon 2006 mcludmg the amendments and rules made thereafter.

" Copy, thro ough email, for mformatmn and | neces ary actionto— \
- .1. The Principal - Secretary, Departme‘ Enwronment Forest and Climate Change,
Government of Uttar: Pra il = soenv ps@redlffmall com)

2. Joint Secretary, Ministry o

3rd Floor, Prithvi- :
- (email - sudheer.ch :

3. Deputy Director General of Forests (C), Integ rated Reglonal Offlce, M|n|stry of Environment,
Forest and Climate Change, Kendriya Bhawan 5th Floor Sector "H" Allganj, Lucknow —
226020 (email - rocz.lko- mef@mc |n) :

4. District Maglstrate Deorla e : » C

5. Member Secretary, Uttar Pradesh Pollutlon Control Board TC-12V Paryavaran Bhawan,
Vibhuti Khand, Gomtl Nagar, Lucknow 226010 (email - ms@uppcb.com)

6. CopytoWeb Master for uploadmg on PARIVESH Portal

7. Copy for Guard F|le

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Signature-Not\Verified

Digitally signe by mber
Secretary {
Member Secretary

. : Date: 12/3/2021 235:48 PM
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